DIRECTORATE GENERAL OF FOREIGN TRADE
DES-VI (FOOD & MISC)

Meeting No. 7/19 of Norms Committee VI was held on 13.07.2018 for the licensing year
2018-19 to consider cases under Duty Exemption/Remission Schemes (Chapter-4) of Foreign
Trade Policy 2015-20 pertaining to Food & Mics. Products under the Chairmanship of Sh. N.P.
S. Monga, Addl. DGFT. Following members were present in the meeting:-

S.No. Name of the Officer Designation ] Department

Technical Authority in attendance

1. Dr. Monika Puniya Assistant Director | FSSAI

2. Ms. Rajanigandha Seal Controller Of Tea Board of India

Naskar Licensing

3. Sh. Nand Lal Technical DIPP
Expert/consultant

4, Sh. D. N. Mathur Technical
Expert/consultant

Offlcer m attendance

1. | Sh ShobhitGupta | Dy.DGFT | DGFT

2. | Sh. Ashok Chander Bhatt ‘ FTDO DGFT !

2. Agenda for individual cases was taken up for discussion. Decision taken in each case is

enumerated below. Ad-hoc norms fixed in this meeting are valid for a period of 2 years
reckoned from the date of ratification as per para 4.12(vi) of Hand book of procedure of FTP
2015-20 updated as on 05.12.20117.

MEETING NUMBER - 7/85-ALC3/2018 MEETING DATE : 13.07.2018
Sy [Meet | |
1 CaseNo.17/5i85- |\ 2V - NoDate7/es | |
i ALC3/2015 AND SONS ALC3/2018 | o
| , 13.07.2018 \ |
HQ File RLA File Lic.No/Date:3010103501 Deferred
01/85/050/00061/AM16/|:30/24/040/00010/AM16/|21.05.2015 | ‘

,Decnsmn The Committee considered the case as per agenda and heard the representatlveSw
\of the applicant firm. The Committee observed that one of the main output is Honey which has|

5got a good commercial value. To decide the norms, the quantity and value of honey is to be|

]taken into consideration. Hence, the Committee decided that the firm may provide the data of
production of export product i.e. ‘Bees Wax' as well as ‘Honey’ from the import product i.e. Wax|‘
Sheets Artificial' for examination by DIPP. . ol I

N7~

qwﬂ’mw HATT/N\P.S. MONGA
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Party Meet
. Case No.:4/18/85- Name:GELTEC |No/Date:7/85- g . |
ALC3/2015 PRIVATE ALC3/2018 o
| LIMITED 13.07.2018 |
HQ File RLA File Lic.No/Date:0310800220 " dl
:01/85/050/00169/AM16/ | :03/94/040/00614/AM16/ |10.11.2015 | REPYES

Decision : The Committee considered the case as per agenda and heard the representatlvesl
of the applicant Company. On the basis of the comments of the Technical Expert/Consultant|
Shri D.N. Mathur on the agenda, the Committee decided to fix the ad-hoc norms at 2% wastage|
on net content of the active ingredients in the export product for import of ‘Fish Lipid Qil (Tuna‘;
Oil HT 303)’ and Net to Net for import of ‘Gelatin’. |

“RA may take consequential action as per Policy/Procedure. I

! Party Meet i
3 Case No.:5/18/85- Name:GELTEC [[No/Date:7/85- By \|
ALC3/2015 PRIVATE ALC3/2018 ©
[t o , LIMITED  |[13.07.2018 J|
HQ File RLA File Lic.No/Date:0310800218 N dl
:01/85/050/00170/AM16/ |:03/94/040/00615/AM16/ |10.11.2015 PREBVES

Decision : The Commlttee considered the case as per agenda and heard the representatwes'
of the applicant Company. On the basis of the comments of the Technical Expert/ConsuitantH
Shri D.N. Mathur on the agenda, the Committee decided to fix the ad-hoc norms at 2% wastage
on net content of the active ingredients in the export product for import of ‘Cod Liver Oil’ and|

.Net to Net for import of ‘Gelatin’. ‘

RA may take consequential action as per Policy/Procedure. H

E Party Meet U
4 Case No.:6/18/85- Name:GELTEC |No/Date:7/85- Safus: “

ALC3/2015 PRIVATE ALC3/2018 : Il
| 7 LIMITED |113.07.2018 |
HQ File RLA File Lic.No/Date:0310800219 Approved“
_(_)_1_!@!050/00171%!\/116/ O3!94/040/00616/AM16/ 10. 11 201__5

IDecision : The Committee considered the case as per agenda ‘and heard the representatwes
of the applicant Company. On the basis of the comments of the Technical Expert/Consultant
Shri D.N. Mathur on the agenda, the Committee decided to fix the ad-hoc norms at 2% wastage
on net content of the active ingredients in the export product for import of ‘Fish Lipid Oil' and|
Net to Net for import of ‘Gelatin’.

RA  may | take consequentlal actlon as per PohcyIProcedure

TAYLTH, f N\P/@ MONGA
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Party Meet ' i
5 Case No.:27/6/85- Name:GELTEC ||No/Date:7/85- Bty
ALC3/2016 PRIVATE ALC3/2018 :
4 |uwmmep 13.07.2018
HQ File RLA File Lic.No/Date: 0310805267 A dl
01/85/050/00054/AM17/ ||:03/94/040/00095/AM17/ 07.06.2016 PRTINEN

Decision : The Committee considered the case as per agenda and heard the representatrvesr
of the applicant Company. On the basis of the comments of the Technical ExperthonsuItant“
Shri D.N. Mathur on agenda S.No. 3, the Committee decided to fix the ad-hoc norms at 2%||
wastage on net content of the active ingredients in the export product for import of ‘Cod Liver |
Qil' and Net to Net for import of ‘Gelatin’. r‘

RA may take consequential action as per Policy/Procedure. H

B [Party -Meet l
" Case No.:1/8/85- ?g?g'NEWBY No/Date 7/85- o . H

ALC3/2016 ALC3/2018

OVERBEAS Ius o7.2018

. PVILTD, |
HQ Flle RLA File Lic.No/Date: 0210206901 e e—"
91_ [@{OSOIOOOSTIAMW/ O2IZ4/O4QIOQQ§4]AM1T/ 17.08. 2016
Decision : The Committee considered the case as per agenda and noted that comments from T
Tea Board are awalted The representatlve of Tea Board was remlnded in this regard

e

party Meeti = |
’ Case No.:12/8/85- NAmeNEWBY  INoDate:7/85- |,
ALC3/2016 ALC3/2018 X
OVERSERS, .t i7.5018
(e N D 7 b PYTETR, ¥
HQ File s RLA File Lic.No/Date:0210206902 T
:01/85/050/00078/AM17/ |:02/24/040/00085/AM17/ |[17.08.2016
Demsnon The Committee considered the case as per agenda and noted that comments from 1‘
Tea Board are awaited. The representatlve of Tea Board was remlnded in this regard. I

Party Meet |

8 Case No.:4/8/85- Name:AMBOOTIA |No/Date:7/85-| ¢, . . |
ALC3/2016 TEA EXPORTS  |ALC3/2018 "

b . PVT. LTD. 13.07.2018 @

HQ File RLA File Lic.No/Date:0210206938 Deferred|
:01/85/050/00070/AM17/|:02/24/040/00098/AM17//26.08.2016 |

Decision : The Commlttee considered the case as per agenda and noted that comments from
Tea Board are awalted The representative of Tea Board was remlnded in this regard.

(O

TA.Y9.9H. 1=i‘lTrTl P.S. MONGA
Y FEIS¥@/Addl. Director General
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Party Meet H

5 Case No.:8/14/85- Name:AMBOOTIA |No/Date 7/85- o |
ALC3/2016 TEAEXPORTS  [ALC3/2018 |>'8tUS* |

AR I, . = 13.07.2018 I
HQ File RLA File Lic.No/Date:0210207003 WORR|
:01/85/050/00132/AM17/||:02/24/040/00108/AM17/16.09.2016 ol

Decision : The Commlttee considered the case as per agenda and noted that comments from ‘
Tea Board are awalted The representatrve of Tea Board was remlnded in this regard

Paty  |Meet
10 Case No.:12/14/85- Name:AMBOOTIA |[No/Date:7/85- S
ALC3/2016 TEA EXPORTS ALC3/2018 '
RVT. LTD. 13.07. 2018
HQ File RLA File Lic.No/Date:0210207004 o T
:01/85/050/00136/AM17/ 02!.2_4_104(_)_/(_3_(_)_1 1__2IAM17_’I 16 09.2016 BUER
Decision : The Committee considered the case as per agenda and noted that Comments from
Tea Board are awaited. The representative of Tea Board was reminded in this regard.

Meet

Party
Case No.:5/11/85- : No/Date:7/85- .
1 ALC3/2016 :ﬁg%gﬁg”'mm ALC3/2018 |>tatus:
3 _ g i 3 25 13.07.2018 |
HQ File RLA File Lic.No/Date:3010103845 S dt
.01/85/050/00102/AM17/|:30/24/040/00021/AM17//20.09.2016 _ e

tDemsmn The Committee considered the case as per agenda and heard the representatlves‘
|of the applicant firm. The Committee observed that one of the main oupput is Honey which ha5|‘
got a good commercial value. To decide the norms, the quantity and value of honey is to be|
taken into consideration. Hence, the Committee decided that the firm may provide the data of'
production of export product i.e. ‘Bees Wax' as well as ‘Honey’ from the import product i.e. Wax
Sheets Artrfrmal for examlnatron by DIPP

Party Meet |
12 Case No.:15/13/85- Name:GELTEC |[No/Date:7/85- Status: |‘
ALC3/2016 PRIVATE ALC3/2018 :
A _ JumiTeD  |13.07.2018
HQ File RLA File Lic.No/Date:0310808852 t
01/85/050/00123/AM17/ ||:03/94/040/00663/AM17/ |28.10.2016 Appm"e"‘l

Decision : The Committee considered the case as per agenda and heard the representatives
of the applicant Company. On the basis of the comments of the Technical Expert/Consultant
Shri D.N. Mathur on the agenda, the Committee decided to fix the ad-hoc norms for export
product “Sun Vert (Gelatin Coated Tablet) (containing 60 mg Graminex G60 and 3mg Graminex
GFX) with 2% wastage for import products ‘Graminex G60' and ‘Graminex GFX'. '

RA may take consequential action as per Policy/Procedure.

R

GG, HITT/N.P.3. MONGA
S1uY HEIFT¥I®/Add. Director General
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b Party  [Meet
13 Case No0.:16/14/85- Name:COMPACT |No/Date:7/85- Statiis:
ALC3/2016 INDIA PRIVATE |ALC3/2018 3
bt R S LIMITED |[13.07.2018
HQ File RLA File Lic.No/Date:0510400397 F on——
01/85/050/00140/AM17/];:05/23/040/00368/AM 17//10.11.2016 i
Decision : The Committee considered the case as per agenda. Based on the comments given}
by Technical Expert/Consultant Shri D.N. Mathur in F.No. 01/85/50/140/AM17/DES-VI, the|
Committee decided to fix the following ad-hoc norms: Jl
Export item Quantity Import item Quantity 'L
eeZee RUSF (100 gm 1 Kg 1.01 Kg per Kg }
pack) / eeZee 50 (50 ROASTED PEANUT | ., nient in Export I
KERNELS l
gm pack) product I
[Composite paste of ICING SUGAR 1.01 Kg per Kg l
roasted Peanut, Icing WITH MAIZE content in Export
Sugar with maize STARCH (TL ICING product l
starch, Skimmed Milk SUGAR)
Powder, Emulsifier SKIMM'EED(thLK 1.01 Kg per Kg
. : POWDER (SMP) - tent in Export
M | des) Oil content in Expo
Mene gpetiges) O (This item shall not
etc product
be allowed to be
imported from China)
1.01 Kg per K
e Ik contentgianx grt
PALSGAARD (R) P |
65151 product .%
|
eeZee Paste Nut 1 Kg 1.01 Kg per Kg I
(92 gm pack) ROASTED PEANUT content in Export I
; KERNELS I
[Composite paste of product I
roasted Peanut, Icing ICING SUGAR 1.01 Kg per Kg I
Sugar with maize WITH MAIZE content in Export I
starch, Skimmed Milk STARCH (TL ICING product "
Powder, Emulsifier SUGAR) I
(Mono glycerides) Oil SKIMMED MILK 1.01 Kg per Kg
etc POWDER (SMP) - content in Export I
(This item shall not product I
be allowed to be
imported from China) '
1.01 K K I
EMULSIFIERS A cahid I
PALSGAARD (R) dicl P
6151 product
eeZee 20 1 Kg 1.01 Kg per Kg
| (20 gm pack) ASTED FEANLIT content in Export
_ KERNELS
[Composite paste of product
roasted Peanut, Icing ICING SUGAR 1.01 Kg per Kg
Sugar with maize WITH MAIZE content in Export
starch, Skimmed Milk STARCH (TL ICING product
SUGAR) o I
B | Page 23 TAGLYH, |HEM/NS . MONGA
ge U /Addl. Diector General
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~Powder, Emulsifier SKIMMED MILK 1.01 Kg per Kg |
(Mono glycerides) Oil POWDER (SMP) - content in Export H
ete (This item shall not product t

be allowed to be l

imported from China)

1.01 Kg per Kg

EMULSIFIERS Ay ol
PALSGAARD (R) VRO L
6151 prOdUCt

The RA may work-out the entitlement based on the actual content of imported inputs in the
export product as per the shipping bills.

RA ‘may t take consequentlal actlon as per PollcyIProcedure

Party Meet

14 Case No.:10/15/85- Name:AMBOOTIA |[No/Date:7/85- Seatis:

ALC3/2016 TEA EXPORTS ||ALC3/2018 s

. el ke e LTI ~||13.07.2018

HQ File RLA File Lic. No/Date 0210207139 Deferred]‘?
01__:'35!050[00153/AM171 02/24/040/00129/AM17/ 17 11.2016 '
Decision : The Committee considered the case as per agenda and noted that comments from|
Tea Board are awalted The representatlve of Tea Board wagirien'tlnded in thls regard ”

e e —— —— ~ — Ry e i e s e e S -i;-a;_t_;T e e e e '&eet___ = e —— ‘
15 Case No0.:11/15/85- Name:AMBOOTIA |No/Date:7/85- Status: |
ALC3/2016 TEA EXPORTS  |ALC3/2018 |
b L s 7 BPVI. LTD. 13.07.2018
HQ File RLA File Lic.No/Date:0210207138 Deferred
01/85!Q§O(Q0154IAM17/ 02/24/040/00128/AM17I 17 11 2016 _
Decision : The Committee considered the case as per agenda and noted that comments from

Tea Board are awalted The representative of Tea Board was remlnded in this regard.

Party Meet }

18 Case No.:3/2/85- Name:GELTEC ||No/Date:7/85- b |
ALC3/2017 PRIVATE ALC3/2018 5 '

a2 S _ 5 LIMITED 13.07. 2018 |
HQ File RLA File Lic. No/Date 0310810971 A roved‘
T01I85.’9§Q[OOO13IAM181 03!94/040/01004/AM17I 06 02 201? PP I

of the appllcant Company. On the basis of the comments of the Technical Expert/Consultant
Shri D.N. Mathur on the agenda item No. 2, the Committee decided to fix the ad-hoc norms at
2% wastage on net content of the active ingredients in the export product for import of ‘Fish||
Lipid Oil' and Net to Net for import of ‘Gelatin’.

RA may take consequentlal actlon as per PollcyIProcedure

a2
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S o : : EBarfy7 St Meet
Case No.:6/2/85- Name:ARJUNA |\ r e 7/85-
17 NATURAL Status:
ALC3/2017 ALC3/2018
EXTRACTS 13.07.2018
S ~ |LIMITED ‘.
HQ File RLA File Lic.No/Date: 1010059708 isfarre d"
'01/85/050/00016/AM18/ |:10/24/040/00102/AM17/ |07.02.2017

Decision : The Committee considered the case as per agenda and hbted the quenes rarsed by
Technical Expert (Consultant) Shri D.N. Mathur. The Committee decided to seek the following
information from the firm :

(1) % Content of active ingredients (export item) in the imported Gum Myrrh. Copy of

COA from Foreign Supplier may be furnished. ‘
(ii) % Loss of active ingradient in each step of manufacturing process. I
(i) COA/Testing report of export product. |

The Committee further decided to grant personal hearing to the applicant firm to explain the
case alongwith technical details/literature on the export product; product approval comprising
composition and quantity of inputs in the export product from competent authority and sample oﬁl
expon‘ product

|
== = : : SR e e — = f

Party Meet
18 Case No0.:23/10/85- Name:COMPACT ||[No/Date:7/85- Ekaticn
ALC3/2017 INDIA PRIVATE |ALC3/2018 .
~ JumTeEp  [13.07.2018
HQ File RLA File Lic.No/Date:0510401694 | M—
:01/85/050/00144/AM18/|:05/23/040/00544/AM17/)(17.02.2017 [ PRrove

Decision : The Committee considered the case as per agenda Based on the comments given
by Technical Expert/Consultant Shri D.N. Mathur in F.No. 01/85/50/140/AM17/DES-VI, the
Committee decided to fix the following ad-hoc norms:

Export item Quantity Import item Quantity
eeZee RUSF (100 gm 1 Kg 1.01 Kg per Kg
pack) / eeZee 50 (50 ROASTED PEANUT content in Export |
KERNELS 1
gm pack) product
[Composite paste of ICING SUGAR 1.01 Kg per Kg

roasted Peanut, Icing WITH MAIZE content in Export |
Sugar with maize STARCH (TL ICING product I
| starch, Skimmed Milk SUGAR) I
Powder, Emulsifier SKIMMED MILK 1.01 Kg per Kg |
(Mono glycerides) Oil POWDER (SMP) - content in Export ‘
(This item shall not duct }
etc produc ‘
be allowed to be l
imported from China) l
1.01 K K ’
PG content%npg( c?rt ”
PALSGAARD (R) P |
5151 product ‘|
e e e e Eel o . |

7 | Page 23 TR e, Hh N;ONGA
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F eeZee Paste Nut
(92 gm pack)
[Composite paste of
roasted Peanut, Icing
Sugar with maize
starch, Skimmed Milk
Powder, Emulsifier
(Mono glycerides) Oil
etc

1Kg

ROASTED PEANUT
KERNELS

1,01 Kg per Kg
content in Export
product

POWDER (SMP) -
(This item shall not
be allowed to be
imported from China)

ICING SUGAR 1.01 Kg per Kg
WITH MAIZE content in Export
STARCH (TL ICING prgduct
SUGAR)

SKIMMED MILK 1.01 Kg per Kg

content in Export
product

EMULSIFIERS
PALSGAARD (R)
6151

1.01 Kg per Kg
content in Export
product

RA may take consequential action as per Policy/Procedure.

The RA may work-out the entitlement based on the actual content of imported inputs in thei;
export product as per the shipping bills.

Party - [meet
19 Case No0.:9/1/85- ?gﬁe:GUJARAT No/Date:7/85- -
G PROCESSORS & ’1’"3*%3’38]2
L gty O s ; o L PAREBERS LID - "0 0 -

HQ File RLA File Lic.No/Date: 0810139761 Deferredl
QIQS{Q§Q{OOOOQIAM18/ 08I24!O40/OO470/‘AM17/’ . 02 LOYE
Decision : The Committee considered the case as per agenda and noted that comments from|
Tea Board are awaited. The representative of Tea Board was reminded in this regard.

Meet

. 3 Party :
20 Case No.:9/2/85 Name:APEEJAY No/Date:7/85- Ta—
ALC3/2017 ALC3/2018 1
TEA LIMITED, I
_ = —_—_— —_——— — — — —— B —————— 13 07 2018 - - E
HQ File RLA F|Ie LIC No/Date 0210207459 Deferred\i
w§§[0_50I00019/AM18/ :02/24/040/00237/AM17/{/10.03.2017 |
Decision : The Committee considered the case as per agenda and noted that ‘comments from\
Tea Board are awaited. The representative of Tea Board was reminded in this regard. I

919N, /N.AS. MONGA
Y FE2¥&/Addl. Director General

Frforey ©q HATAY
Ministry of Commerce & Industry

fader =M=
Directorate General of Foreign Trade
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. F’artyi —— E
o1 Case No.:2/2/85- Name:COMPACT|[No/Date:7/85-lgy e
ALC3/2017 INDIA PVT.LTD.. ALC3/2018
Il 7 |13.07.2018
HQ File RLA File Lic.No/Date:0510402136 bt
:01/85/050/00012/AM18/ |-05/23/040/00612/AM17//[03.04.2017 P

Decision : The Committee considered the case as per agenda. Based on the comments given
by Technical Expert/Consultant Shri D.N. Mathur in F.No. 01/85/50/140/AM17/DES-VI, the
Committee decided to fix the following ad-hoc norms:

Export item Quantity Import item Quantity
eeZee RUSF (100 gm 1 Kg 1.01 Kg per Kg
pack) / eeZee 50 (50 ROASTED PEANUT content in Export
KERNELS
gm pack) product
[Composite paste of ICING SUGAR 1.01 Kg per Kg
roasted Peanut, Icing WITH MAIZE content in Export
Sugar with maize STARCH (TL ICING product l
starch, Skimmed Milk SUGAR) |
Powder, Emulsifier SKIMMED MILK 1.01 Kg per Kg |
(Mono glycerides) Oil POWDER (SMP) - content in Export I
(This item shall not duct
etc produc
be allowed to be
imported from China)
1.01 K K !
EMULSIFIERS e ntg anr frt 3,!
PALSGAARD (R) DESAp
6151 product
eeZee Paste Nut 1 Kg 1.01 Kg per Kg

(92 gm pack)
[Composite paste of
roasted Peanut, Icing

Sugar with maize
starch, Skimmed Milk
[l Powder, Emulsifier

(Mono glycerides) Qil
etc

ROASTED PEANUT
KERNELS

content in Export l
product l

ICING SUGAR
WITH MAIZE
STARCH (TL ICING
SUGAR)

1.01 Kg per Kg
content in Export
product

SKIMMED MILK
POWDER (SMP) -
(This item shall not
be allowed to be
imported from China)

1.01 Kg per Kg
content in Export I
product i

EMULSIFIERS
PALSGAARD (R)
6151

1.01 Kg per Kg
content in Export
product

9 | Page 23

The RA may work-out the entitlement based on the actual content of imported inputs in the
export product as per the shipping bills.

RA may take consequentlal actlon as per PollcyIProcedure

A,
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Party Meet
22 Case No.:5/4/85- Name:SHREE |[No/Date:7/85- | F———
ALC3/2017 AGENCIES  |ALC3/2018 i
FER O o L RN Tl (PLTD,  [13.07.2018 | I
HQ File RLA File Lic.No/Date: 1310048618 X 2
01/85/050/00048/AM18/ ||:13/24/040/00005/AM 18/ |02.05.2017 i

Decision : The Committee considered the case as per agenda éésed on the cofnments

received from DIPP vide letter No. 7/417/2017-TSW dated 11.7.2018, the Committee decided to
fix the following ad-hoc norms :

Export item Quantity Import item Quantity
SAND STONE SLABS |284000.000 Sqg. Mtr.[350 mm Segments| 1.5% FOB value of
& TILES (Cutting tools Export

consumable item, as|
er application) |
2000m Segments I
(Cutting tools
consumable item, as
per application)
1600m Segments
(Cutting tools
consumable item, as|
per application)
1600 m Segment]
(Cutting tools
consumable item, as
per application)
RA may take consequentlal actlon as per | PollcylProcedure

Party Meet ‘\
23 Case No.:22/10/85- Name:COMPACT |No/Date:7/85- Status l
ALC3/2017 INDIA PRIVATE |ALC3/2018
i LIMITED 13.07. 20‘1 8
HQ File RLA Flle Lic. NolDate 0510402504 A d
:01/85/050/00143/AM18/):05/23/040/00045/AM18//09.05.2017 WS

Decision : The Committee considered the case as per agenda Based on the comments gwen:‘
by Technical Expert/Consultant Shri D.N. Mathur in F.No. 01/85/50/140/AM17/DES-VI, the
Committee decided to fix the following ad-hoc norms:

Export item Quantity Import item Quantity
eeZee RUSF (100 gm 1 Kg PAaRy it L o 1.01 Kg per Kg
pack) / eeZee 50 (50 ROASTED U content in Export
KERNELS
gm pack) product
[Composite paste of ICING SUGAR 1.01 Kg per Kg
roasted Peanut, Icing WITH MAIZE content in Export
Sugar with maize STARCH (TL ICING product
starch, Skimmed Milk SUGAR)
Powder, Emulsifier SKIMMED l\g“-K) 1.01 Kg per Kg
- ; POWDER (SMP) - content in Export
Mono glycerides) Oil P
(eaagusen (This item shall not o
etc produc
be allowed to be ;
A2t : _______limported from China)| L I
10 | Page 23 TTdeE, W
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EMULSIFIERS LUy paL oG |
PALSGAARD (R) content in Export |
65151 product ”
eeZee Paste Nut 1Kg 1.01 Kg per Kg
(92 gm pack) Eggﬁgsg PEANUT content in Export
[Composite paste of product
roasted Peanut, Icing ICING SUGAR 1.01 Kg per Kg
Sugar with maize WITH MAIZE content in Export
starch, Skimmed Milk STARCH (TL ICING product
Powder, Emulsifier SUGAR)
(Mono glycerides) Oil SKIMMED MILK 1.01 Kg per Kg
etc POWDER (SMP) - content in Export
(This item shall not product
be allowed to be
imported from China)
EMULSIFIERS 1, 59 pAr hg
PALSGAARD (R) content in Export ;
6151 product tl
l

The RA may work-out the entittement based on the actual content of imported inputs in the|
export product as per the shipping bills.

RA may take consequentlal actlon as per. PollcyIProcedure

|IParty e |
o Case No.:16/3/85- ¥§E§ NEWBY liyio/Date: 7/85- i
ALC3/2017 ALC3/2018 '
OVERSEAS . 15070018
HQ File RLA File LIC No/Date 0210207643 Deferred
01/85/050/00036/AM 18/ ||:02/24/040/00041/AM18/ |[31.05.2017 R
Decision : The Committee considered the case as per agenda and noted that comments from
Tea Board are awaited. The representative of Tea Board was reminded in this regard.

Meet | |
Case No.:3/4/85- Party No/Date:7/85- |
25 & Name:APEEJAY - Status:
ALC3/2017 hpppabas gl LT T
e n T 13.07.2018
HQ File RLA File Lic.No/Date:0210207679 A
:01/85/050/00046/AM 18/ :02/24/040/00048/AM 18/ |13.06.2017 ,

Decision : The Committee considered the case as per agenda and noted that comments from
Tea Board are awatted The representatlve of Tea Board was remlnded in this regard

TAGLYH. |, NP&S%ONGA

3qY HEISYISH/Add). Director General
arforsa g9
Ministry of Commerce & Industry
a2 =g
Directorate General of Foreign Trade

T YA, fa==N-110011
11 | Page 23 Udyog Bhaw-nﬂicw Delhi-110011




ALC3/2017

HQ File |IRLA File

26 Case No.:21/10/85-

Party

JILIMITED

14.07.2017

Name:COMPACT |No/Date:7/85-

INDIA PRIVATE |ALC3/2018

, J|13.07.2018
|ILic.No/Date:0510403404

:01/85/050/00142/AM18/:05/23/040/00131/AM 18/ _

Decision : The Committee considered the case as per agenda. Based on the comments given

by Technical Expert/Consultant Shri D.N. Mathur in F.No. 01/85/50/140/AM17/DES-VI, the
Committee decided to fix the following ad-hoc norms:

Meet

Status:

Approved

(92 gm pack)
[Composite paste of
roasted Peanut, Icing
Sugar with maize
starch, Skimmed Milk
Powder, Emulsifier
(Mono glycerides) Qil
etc

ROASTED PEANUT
KERNELS

Export item Quantity Import item Quantity
eeZee RUSF (100 gm 1 Kg 1.01 Kg per Kg
pack) / eeZee 50 (50 ROASTED PEANUT content in Export

KERNELS
gm pack) product
[Composite paste of ICING SUGAR 1.01 Kg per Kg
roasted Peanut, Icing WITH MAIZE content in Export
Sugar with maize STARCH (TL ICING product
starch, Skimmed Milk SUGAR)
Powder, Emulsifier SKIMMED EH—K 1.01 Kg per Kg
: - POWDER (SMP) - content in Export
Mono glycerides) QOil P
R ) (This item shall not o
etc produc
be allowed to be
imported from China)
1.01 K K
S i contentginp;; grt
PALSGAARD (R) P
5151 product
eeZee Paste Nut 1 Kg 1.01 Kg per Kg

content in Export
product

ICING SUGAR
WITH MAIZE
STARCH (TL ICING
SUGAR)

1.01 Kg per Kg
content in Export
product

SKIMMED MILK
POWDER (SMP) -
(This item shall not
be allowed to be
imported from China)

1.01 Kg per Kg
content in Export
product

EMULSIFIERS
PALSGAARD (R)
6151

1.01 Kg per Kg
content in Export
product

export product as per the shipping bills.

12 | Page 23

RA may take consequential action as per Policy/Procedure.

The RA may work-out the entitlement based on the actual content of imported inputs in the

TFIforey g HATAG
Ministry of Commerce & Industry

s =TT
Directorate General of Foreign Trade

[ HEE, 9E
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-110011
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Party Meet
27 Case No.:8/5/85- Name:AMBOOTIA ||No/Date:7/85- T
ALC3/2017 TEA EXPORTS  ||[ALC3/2018 i
ARttt s g PVT. LTD. 13.07. 2018
HQ File RLA File Lic.No/Date:0210207754 Deferred}}
01/85/()50!00_06_2/AM18/ :02/24/040/00067/AM18/|18.07.2017

Decision : The Committee considered the case as per agenda and noted that comments from'
Tea Board | are awaited. The representatlve of Tea Board was remmded in th!S regard I

== e =" |

| Party Meet ’ !
8 Case No.:23/5/85- Name:GELTEC |No/Date:7/85- T
ALC3/2017 PRIVATE ALC3/2018 :
SR | LIMITED 13.07.2018
HQ File RLA File Lic.No/Date:0310814862 n "
:01/85/050/00077/AM18/ |:03/94/040/00364/AM 18/ |27.07.2017 .

Decision The Committee considered the case as per agenda and heard the representatwes of‘
the applicant Company. On the basis of the comments of the Technical Expert/Consultant Shril
D.N. Mathur on the agenda item No. 12, the Committee decided to fix the ad-hoc norms for
export product “Sun Vert (Gelatin Coated Tablet) (containing 60 mg Graminex G60 and 3mg
Graminex GFX) with 2% wastage for import products ‘Graminex G60’ and ‘Graminex GFX'.

RA may take consequential action as per Policy/Procedure.

Party |
, Meet ‘
Case No.:12/5/85- NameTHE  |iyo/nate 7/85-
29 ANANDA- Status:
ALC3/2017 ALC3/2018 \
BAG TEA CO. ll43 57 2018 |
B el : g2 TR I
HQFile RLA File Lic.No/Date:0210207854 e
:01/85/050/00066/AM18/ |:02/24/040/00099/AM18/ ||13.09.2017

Decision : The Committee considered the case as per agenda and noted that comments from
Tea Board are awaited. The representative of Tea Board was remlnded in this regard.

]
\

|IParty M\lleet l |
30 Case No.:15/8/85- Name:GELTEC |[No/Date:7/85- IStatus:
: ALC3/2017 PRIVATE ALC3/2018 || Fh
| LIMITED 13.07.2018 ‘1 j
HQ File RLA File Lic.No/Date:0310815905 " g
:01/85/050/00113/AM18/ |:03/94/040/00511/AM18/ ||22.09.2017 P

Decision : The Committee considered the case as per agenda and heard the representatrves-
of the applicant Company. On the basis of the comments of the Technical Expert/Consultant
Shri D.N. Mathur on the agenda item No. 12, the Committee decided to fix the ad-hoc norms for
export product “Sun Vert (Gelatin Coated Tablet) (containing 60 mg Graminex G60 and 3mg
Graminex GFX) with 2% wastage for import products ‘Graminex G60’ and ‘Graminex GFX'.

RA may take consequential action as per Policy/Procedure.

Q:rvnw T/ NLF|S. MONGA
Y /Addl. Director General
13 | Page 23 Uikhadl
Ministry of Commerce & Industry
fa2er =9
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Party

: Meet I
- Case No.:18/5/85- ﬁgze'GUJARM No/Date:7/85- g o o |
ALC3/2017 ALC3/2018 :
PROCESSORS & |3 0> 5018

||PACKERS LTD

HQ File RLA File Lic.No/Date:0810140993
:01/85/050/00072/AM18/ :08/24/040/00181/AM18/|22.09.2017

Decision : The Committee considered the case as per agehda_and noted that comments from
Tea Board are awalted The representatlve of Tea Board was remlnded in this regard.

Deferred

Party Meet t

30 Case No.:1/6/85- Name:COMPACT |No/Date:7/85- C— !

ALC3/2017 INDIA PRIVATE ||ALC3/2018 ol

N T T e i B R |2 g 13.07.2018 ‘

HQ File RLA File Lic.No/Date:0510404420 A rovedf
01185/050100087:’AM18/ 05!23/040/00286£AM178I 31. 170 #1131 i

Decision : The Committee considered the case as per agenda. The Commlttee noted that one
of the import items 'Vitamin Premix’ is ineligible under para 4.11(a)(ix) of FTP 2015-20, hence
the Committee decided to disallow the same. Based on the comments given by Technical
Expert/Consultant Shri D.N. Mathur in F.No. 01/85/50/140/AM17/DES-VI, the Committee|
decided to fix the following ad-hoc norms:

Export item Quantity Import item Quantity
eeZee RUSF (100 gm 1 Kg 1.01 Kg per Kg .
pack) / eeZee 50 (50 Eggﬁg{?g FEANUT content in Export
gm pack) product
[Composite paste of ICING SUGAR 1.01 Kg per Kg
roasted Peanut, Icing WITH MAIZE content in Export
Sugar with maize STARCH (TL ICING product ;
starch, Skimmed Milk SUGAR) l
Powder, Emulsifier SKIMMED MILK 1.01 Kg per Kg
(Mono glycerides) Qil POWDER (SMP) - content in Export
etc (This item shall not product

be allowed to be
imported from China)

EMULSIFIERS 1.01 Kg per Kg
PALSGAARD (R) content in Export
6151 product

1.01 Kg per Kg
MINERAL PREMIX content in Export
product
1.01 Kg per Kg
content in Export
product

MALTODEXTRINE
POWDER

The RA may work-out the entitlement based on the actual content of imported inputs in the|
export product as per the shipping bills. 'i

RA may take consequentlal actlon as per PollcyIProcedure

14 | Page 23

[ENT HATAA
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Party Meet ”

33 Case No.:10/8/85- Name:SANAT |No/Date:7/85- |io ¢ . l

ALC3/2017 PRODUCTS  |ALC3/2018 2

i - ~ |umiteEp  |113.07.2018 I

HQ File |RLAFile Lic.No/Date:0510404694 o dt!
:01/85/050/00108/AM18/ ||:05/24/040/00392/AM18/ |23.11.2017 i

Decision : The Committee considered the case as per agenda and noted that comments are

awaited from M/o Ayush. Therefore, the Committee decided to defer the matter and remind
them in this regard.

B k- T |

Case No.:2/9/85- Name:MADRL. .l i 785 :

- ALC3/2017 el ALC3/2018 | otatus:
INTERNATIONAL
13.07.2018

ST N NER Sk i o R
HQ File ~ |RLAFile  |Lic.No/Date:3210078316 e d?‘,
:01/85/050/00120/AM18/ 32!24/04QI@O§§IAM181 27, 11 2_017 Tt - |
Decision : The Committee considered the case as per agenda and noted that comments from
Tea Board are awaited. The representative of Tea Board was reminded in this regard.

Party Meet l
35 Case No.:5/8/85- Name:GELTEC |No/Date:7/85- |\ o .
ALC3/2017 PRIVATE ALC3/2018 '
) LIMITED 13.07.2018
HQ File RLA File Lic.No/Date:0310817515 " rovedl
:01/85/050/00103/AM18/ |:03/94/040/00658/AM 18/ ||06.12.2017 e

Decision : The Committee considered the case as per agenda and heard the representatlves
of the applicant Company. On the basis of the comments of the Technical Expert/Consultant
Shri D.N. Mathur on agenda item No. 2, the Committee decided to fix the ad-hoc norms at 2%

wastage on net content of the active ingredients in the export product for import of ‘Fish Lipid
Qil’ and Net to Net for import of ‘Gelatin’.

RA may take consequentlal action as per | PollcyIProcedure

t Party Meet
36 Case No.:9/10/85- Name:GELTEC |No/Date:7/85- Siatus:
ALC3/2017 PRIVATE ALC3/2018 ‘
e | LIMITED 13.07.2018 l
HQ File RLA File Lic.No/Date: 0310817512 A d
:01/85/050/00130/AM18/ | :03/94/040/00675/AM18/ [06.12.2017 pyre

Decision : The Committee considered the case as per agenda and heard the representatlves
of the applicant Company. On the basis of the comments of the Technical Expert/Consultant|
Shri D.N. Mathur on agenda, the Committee decided to fix the ad-hoc norms for export of
‘Urisan GR Tablets’ (each tablet containing 500 mg DMannose) with 2% wastage.

RA may take consequentlal actlon as per PollcylProcedure _ p/ [ ”

‘Z”{Tﬁ‘z?r arTan P.S{ MONGA
/AddI, Director General

tl’Tfa'TT-?a oy T
5 | Page 23 Ministry of Commerce & Industry

e HgramR
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i § [party et

Case No.:3/8/85- Name:MADRU iy o e 7785, I

i ALC3/2017 JAYANTI ALC3/2018 | otatus: |
INTERNATIONAL
13.07.2018

SN _ ol 1 LTD., e | |
HQ File RLA File Lic.No/Date: 3210078336 s s |
:01/85/050/00101/AM18/|:32/24/040/00037/AM18/ 12.12.2017 i

Decision : The Committee considered the case as per agenda and noted that comments from|
Tea Board are awaited. The representative of Tea Board was reminded in this regard.

Party Meet
38 Case No.:10/10/85- Name:GELTEC |No/Date:7/85- Statis:
ALC3/2017 PRIVATE ALC3/2018 :
itk % A LIMITED 13.07.2018
HQ File RLA File Lic.No/Date:0310818067 e »
:01/85/050/00131/AM18/ |:03/94/040/00765/AM18/ |28.12.2017 i

Decision : The Committee considered the case as per agenda ‘and heard the representatlves
of the applicant Company. On the basis of the comments of the Technical Expert/Consultant|
Shri D.N. Mathur on the agenda, the Committee decided to fix the ad-hoc norms at 2% wastage|
on net content of the active ingredients in the export product for import of ‘Soya Protein Isolate’
and Net to Net for import of ‘Gelatin’ and ‘Glycerin USP/FCC'.

RA may take consequential action as per Policy/Procedure.

= S R oy e, = g Eam}' Rl C T A s 1
3 Meet
Case No.:20/10/85- Name:MADHU i\ nate-7/85- M
- ALC3/2017 mablalikl ALC3/2018  |°rus: |
INTERNATIONAL
13.07.2018
e ———————— — — o S— —— — e LTD —_— — I— r—
HQ File RLA File Lic. No/Date 3210078355 s
01/85/050/00141/AM18! 7§2Q4LO4OIOQQ§§/AM1BI 02.01.2018
Decision : The Committee considered the case as per agenda and noted that comments from
Tea Board are & awalted The representatlve of Tea Board was remlnided |n thls regard

Party Meet
40 Case No.:13/11/85- Name:GELTEC |No/Date:7/85- Seatis:
ALC3/2017 PRIVATE ALC3/2018 ;
LIMITED 13.07: 2018
HQ Flle RLA File Lic. NolDate 0310818950 A rovedi‘
01/8@@091 @/AMHI O3:’94}’04{)IOOBQB:’A[\;’I18:r 07 02.2018 PR |

Decision : The Committee considered the case as per agenda and heard the representatrvesl
of the applicant Company. On the basis of the comments of the Technical E:n(pert»’ConsuItant|
|Shri D.N. Mathur on the agenda item No. 12, the Committee decided to fix the ad-hoc norms for]
export product “Sun Vert (Gelatin Coated Tablet) (containing 60 mg Graminex G60 and 3mg

Graminex GFX) with 2% wastage for import products ‘Graminex G60’ and ‘Graminex GFX'. ‘
|

|\RA may take consequential action as per Policy/Procedure.

UA.Y9LYH., HIF1/N.P.S. MONGA
HYY HEIS¥IFH/Addl. Director General
qrfoTew we HIATAT
Ministry of Commerce & Industry

16 | Page 23 Sorora
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:01/85/050/00154/AM18/|

:01/85/050/00027/AM19/

the Committee decided

Case No.:4/11/85-
ALC3/2017

RLA Flle
32/24/040;’00049/AM1 8!

Case No.:3/3/85-
ALC3/2018

RLA File
:05/2 3/040/00488/AM1 8/

to disallow the same.

Decision : The Committee considered the case as per agenda and noted that comments from
Tea Board are awaated The representative of Tea Board ‘was reminded in th|s regard.

V Patty Meet
Name:MADHU ;
INTERNATIONAL 13 07 2018

HLEE).
Lic. No/Date 321 0078396 Deferred
09.02.2018

Paty

Name:COMPACT||No/Date:7/85-
INDIA PRIVATE |[[ALC3/2018

LIMTED

Lic. NofDate 0510405839

09.03.2018

Decision : The Comm[ttee considered the case as per agenda The Commlttee noted that one
of the import items ‘Vitamin Premix’ is ineligible under para 4.11(a)(ix) of FTP 2015-20, hence
Based on the comments given by Technical
Expert/Consultant Shri D.N. Mathur in F.No. 01/85/50/140/AM17/DES-VI,
decided to fix the following ad-hoc norms:

Meet
Status:
13.07.2018 | |

Approved

the Committee

Export item

Quantity

Import item

Quantity

eeZee RUSF (100 gm
pack) / eeZee 50 (50
gm pack)

[Composite paste of

roasted Peanut, Icing
Sugar with maize

starch, Skimmed Milk
Powder, Emulsifier

(Mono glycerides) Qil

etc

1 Kg

ROASTED PEANUT

1.01 Kg per Kg
content in Export I

POWDER (SMP) -
(This item shall not
be allowed to be
imported from China)

KERNELS

product
ICING SUGAR 1.01 Kg per Kg
WITH MAIZE content in Export
STARCH (TL ICING product
SUGAR)
SKIMMED MILK 1.01 Kg per Kg

content in Export
product

6151

EMULSIFIERS
PALSGAARD (R)

1.01 Kg per Kg
content in Export
product

MINERAL PREMIX

1.01 Kg per Kg
content in Export
product

MALTODEXTRINE
POWDER

1.01 Kg per Kg [
content in Export
product

17 | Page 23

The RA may work-out the entitlement based on the actual content of imported inputs in the
export product as per the shipping bills.

RA may take consequential action as per Policy/Procedure.

TH.YLTH. /N.P.S. MONGA
HUY HEIFTA¥H/Addl. Director General
arforsg 94 HATAA
Ministry of Commarce & Industry

fader =9
Directorate General of Foreign Trade
< g, fa=-110011
Udyog Bhawan, New Delhi-110011



: wP'arty I\-Jleet”
- Name:OHSUNG X
43 Case No.:6/2/85- ELECTRONICS No/Date:7/85- .
ALC3/2018 ALC3/2018
INDIA PRIVATE 13.07.2018
i e B LIMTIED P Dt P LE
HQ File RLA File Lic.No/Date:3110067013 S
:01/85/050/00015/AM19/|:31/83/040/00175/AM18/|23.03.2018

Decision : The Committee considered the case as per a_genda' ar'idrﬁd_té-d"tﬁe-bbs'er_\';ations of
DIPP received vide letter No. 7/64/2017-TSW dated 11.07.2018. Hence, the Committee
decided to defer the case and seek clarification on the observations raised by DIPP.

Party Meet
44 Case No.:8/2/85- Name:AHURA |No/Date:7/85- T
ALC3/2018 MAZDA MFG. ||ALC3/2018 y
_ lco.pvr.LTD. 13072018 | |
HQ File RLA File Lic.No/Date:0310820067 o d“
:01/85/050/00017/AM19/ |:03/94/040/01071/AM18/ |26.03.2018

|
Decision : The Committee considered the case as per agenda and noted the observations of
DIPP received vide letter No. 7/191/2017-TSW dated 11.07.2018. Hence, the Committee‘
decided to defer the case and seek clarification on the observations raised by DIPP.

ey e N S = S T W T AT T = 1
Party |
_ Meet \
Case No.:1/6/85- Name:MADHU By inaie-7/85. _
45 ALC3/2018 WMAYANTI ALC3/2018 |Status:
INTERNATIONAL |/*-63/2018
T R Plls e - o E S MPEE R e |
%?Igg;%50100040/AM1 o/ 2572210840,'00005:’AM1 o/ tg-(;";fz?ﬁtseﬂm e Deferred
‘ ' '||Defer Date:13.07.2018

Decision : The Committee considered the case as per agenda and noted that comments from|
Tea Board are awaited. The representative of Tea Board was reminded in this regard. '

Tea Board are. , |

Pérty — ‘
: Meet .

Case No.:2/6/85- Name:MADHU INo/Date:7/85- |

e ALC3/2018 wskauih ALCS/018  [PIAMes |
INTERNATIONAL 1307 2018 I

o el AR s o ik i 2 v RO S [
HQFile ~  |[RLAFile Lic.No/Date:3210078481 N
:01/85/050/00041/AM19/]:32/24/040/00004/AM19/]|08.05.2018 |
Decision : The Committee considered the case as per agenda and noted that comments from‘
Tea Board are awaited. The representative of Tea Board was reminded in this regard. |

(A

TAYLYH, HiT/N.P.S. MONGA
HOY IMUI. Dlroc_tor General

99 HATHAA
Ministry of Commerce & Industry
L =TT
Direclorate General of Foreign Trade

qH9, fass-110011
18 | Page 23 Udyog Bhawan, New Delhi-110011



information as sought vid

1)

Supplier.

19 | Page 23

i g ; e Party Meet ii
: y : 3 \
47 Case No.:3/15/85 Name-CLARIANT No/Date:7/85 r——
ALC3/2016 INDIA LIMITED ALC3/2018
e Y| K e . BB 13.07. 2018
HQ File RLA Flle L|c No/Date:0310809819 ——r
701%_5{0_5_(@@4_6/!_\“/117/ 03194/040100841IAM17/ 14.12.2016 PP
Decision : The Committee considered the case as per agenJa Based on the comments given
by Technical Expert/Consultant Shri D.N. Mathur in F.No. 01/85/50/146/AM17/DES-VI, the
Committee decided to fix the ad-hoc norms as follows:
Export item Quantity Import item Quantity
STARCAT 1 Kg. 3-CHLORO-2- 0.227 kg.
(Guar Hydroxy Propyl HYDROXYPROPYLTRIMETHYL
QUAT 188
SODIUM HYDROXIDE(NAOH) 0.049 Kg.
GUAR GUM 0.6303 Kg.
CITRIC ACID 0.025Kg. |
RA may take consequential action as per Policy/Procedure. J
. EE e = o b Iy e TE
48 Case No0.:28/10/85- Name:PUSILIN No/Date:7/85- Fm—
ALC3/2017 BIOTECHNOLOGY||ALC3/2018 ’
SRS ) PRIVATE LIMITED ||13.07.2018
HQ File I AFls o — B h
:01/85/050/00149/AM18 ||:06/24/040/00043/AM18 ;'(;"1'\'20’2%?78'061 i Deferred
/ /

Dec|5|on The Committee ‘considered the case as per agenda and heard the representatlves
of the applicant firm. The Committee decided that the firm may provide the the following|

e email dated 9.7.2018:

Complete chemical reaction, molar weight,
manufacture of export product alongwith % yield.
Complete description of Enzyme used in the process alongwith CoA from Foreign

Justification for requirement of enzyme and its regeneration, if any.

molar requirement of inputs in the

.P.5. MONGA
X HETAR®/AddI. Director General

HATAY
Ministry of Commerce & industry
< =ITaT
Directorate General of Foreign Trade

SE WaE, 78 ZeE-110011
Udyog Bhawan, New Delhi-110011



R IParty ~ |Meet

49 Case No.:14/2/85- Name:PUSILIN No/Date:7/85- S—

ALC3/2018 BIOTECHNOLOGY | ALC3/2018 ’
A e PRIVATE LIMITED ||13.07.2018

HQ File B RLAFile LT e S

01/85/050/00023/AM18 |-06/24/040/00001/AM19 | Lic-No/Date:0610038854 Deferred|

/ / 05.04.2018

Decision : The Committee considered the case as pé_r'ééé_na"_a_na_ﬁeard"tﬁe rebresentatives

of the applicant firm. The Committee decided that the firm may provide the the following
information as sought vide email dated 9.7.2018:

1) Complete chemical reaction, molar weight, molar requirement of inputs in the
manufacture of export product alongwith % yield.

2) Complete description of Enzyme used in the process alongwith CoA from Foreign
Supplier.

3) Justification for requirement of enzyme and its regeneration, if any.

Pédy
= Case No.:15/2/85- Name:PUSILIN  |No/Date:7/85-|g, .
ALC3/2018 BIOTECHNOLOGY|ALC3/2018 '
. . |[PRIVATE LIMITED |[13.07.2018
HQ File TEE AN | e e T
01/85/050/00024/AM19 |-08/24/040/00002/AM1g [LiS-No/Date:0610038858 Deferred
/ : 10.04.2018 |

Ecision . Tﬁé-éorﬁrﬁ_ittee cbns_idéréd the 'céée Taé béfVéé:érri{d';éhdrﬁ;eérd thré i:éprreiséntatives:f
of the applicant firm. The Committee decided that the firm may provide the the following
information as sought vide email dated 9.7.2018:

1) Complete chemical reaction, molar weight, molar requirement of inputs in the
manufacture of export product alongwith % vyield. :

2) Complete description of Enzyme used in the process alongwith CoA from Foreign
Supplier.

3) Justification for requirement of enzyme and its regeneration, if any.

F___: —————— = O e e e Meiet =
Party Name:AMOL l
Case No.:1/7/85- No/Date:7/85 O
o ALC3/2018 B dou e s T T il
PR DG TR e b o : e 113.07.2018 |
HQFile AT |l e e -
01/85/050/00044/AM1 |[-13/24/040/00065/AM1 ||=\SNO/ Dﬁte'131°°4889° 15‘“‘" o ‘
o/ 8/ 09.03.2018 ;} l
Decision : The committee considered the case as Ee?aéé'h'dia and decided to pefer the matter.
to the Technical Expert/Consultant Shri D.N. Mathur for comments. |

‘4

TH.4LGH, AT/ N.P.S. MONGA
YR HEIS¥I@/Addl. Director General
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Party Meet
52 Case No.:10/12/85- Name:BELOOR |No/Date:7/85- el ttages:
ALC3/2014 BAYIR ALC3/2018 ;
gt | BIOTECH LTD, |13.07.2018 ||
HQ File RLA File Lic.No/Date: 0710106590 Def d
'01/85/050/00099/AM15/ |:07/24/040/00181/AM15/ ||27.08.2014 R

beclsmn The comm;ttee considered the case as per agenda and noted that Comments are
awaited from Technical Expert/Consultant Shri D.N. Mathur. Therefore, the Committee decided
to remind him in this regard.

Party Meet
53 Case No.:14/23/85- Name:BELOOR |No/Date:7/85- Stitia:
ALC3/2014 BAYIR ALC3/2018 g
P e - __ _ _—"® B . BIOTECH LTD, |13.07. 2018
HQ File RLA File Lic.No/Date:0710107335 Sefuread
:01/85/050/00200/AM15/ |:07/24/040/00349/AM15/ ||31.12.2014

Decision : The committee considered the case as per agenda and noted that Comments are
awaited from Technical Expert/Consultant Shri D.N. Mathur. Therefore, the Committee decided
to remind him in this regard.

Party Meet
54 Case No.:7/1/85- Name:BELOOR |No/Date:7/85- Tr—
ALC3/2015 BAYIR ALC3/2018 i
L |BIOTECH LTD, ||13.07.2018
HQ File RLA File Lic.No/Date: 0710107884 D
_0_1 {8_5[059@@02@/AM16! :07/24/040/00453/AM15/ |[19.03.2015 i

Decision : The committee considered the case as per agenda and _;oted that Corhments are
awaited from Technical Expert/Consultant Shri D.N. Mathur. Therefore, the Committee decided

to remlnd hrm in thIS regard Do o 1 e ) U
0,

TAYLTH. th'rn/N P.S. MONGA
artw ‘I’d’!ﬁmrAddt D-rer.-tar General

Mlmstry of Cumrnarca & Industry
fader =Y
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Ofline Cases

Case No. M-63 | M/s. Parag HQ F.No. Status
Milk Foods 01/85/50/096/AM16/DES . VI
(S 55 Pyt ltd . o [ b A
M. No. 7/19 RLA File No. 03/83/040/073/AM16 Approved
dated
13.07.2018

Subject: Fixation of ad-hoc norms in respect of three Advance Authorisations
obtained from RA, Pune by M/s Parag Milk Foods Pvt. Ltd.

Decision: The committee considered the case as per agenda and noted the
comments received from the FSSAI received vide letter No. 15015/03/2018-QA dated
13.7.2018. The representative of FSSAI informed during the meeting that they have
no objection if the already approved ad-hoc norms are ratified. Hence, the Committee
decided to approve and re-ratify the same norms as approved during the meeting of |
NC-VI held on 01.04.2016 as under :

'Export Item Qty Import Item Qty |
Ghee 1.00 Kg AMF/Butter Oil 0.95 Kg/Kg !
Mozzarella cheese | 1.00 Kg | AMF/Butter Oil 0.239 Kg/Kg 1
Processed cheese | 1.00 Kg AMF/Butter Ol 0.13 Kg/Kg |
Paneer  [100Kg  [AMF/ButterOil  |0.26Kg/Kg |

'RA may take consequential action as per Policy/Procedure. : |

Case No. M-64 M/s. HQ F.No. Status
GlaxoSmithKline | 01/85/171/128/AM14/DES VI
(GSK)
Consumer
Healthcare
| ltd.(Gurgaon) L AN SITEE SN AN
M. No. 7/19 RLA File No. Deferred
dated
13.07.2018

Subject Amendment in descnptlon of expod item from “Malted Milk Food” to “Malted
' Milk Foods/Malt based Foods (Malt Food)®.
' Decision: The committee considered the case as per agenda “and noted the
comments received from the FSSAI received vide letter No. 15015/03/2018-QA dated
13.7.2018. The Committee, after hearing the representatives of the firm during
_personal hearing, decided that FSSAI may re-check its recommendations.
TAYLGH, W/?E MONGA
HYY HENQR@®/AddI. Director General
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' Case No. M -65 M/s. Sami Labs Limited. Status
e L= J
M. No. 07/19 dated | F.No.01/85/050/00094/AM05/DES.VI Deferred
13.07.2018 |
Subject: Fixation of ad-hoc input output norms in respect of Advance Authorisation No. |
0710030082 dated 10.06.2004 issued under para 4.07 of HBP, 200-07 obtained by M/s
Sami Labs Ltd. Bangalore.
'Decision: The Committee considered the case as per agenda and decided to call from |
the firm copy of batch logsheet for the export product duly certified from a Chartered |
Engineer. |

L S5 S = Sa ' ot e |

' Case No. M-66 i M/s. Goodricke Group Ltd. | Status
' NC M. No. 11/18 dated F. No. 01/85/171/33/AM18/DES.VI | Approved
28.03.2018

FSEBEE 7Fiéﬁuéét for fixation of norm of Waéiage' of spent‘ I_eaf_'(té'a Wésfé) ériSing in the
course of manufacture of Oolong Tea for export, as per para 6.6 of FTP(HBP)

' Decision: The committee considered the case as per agenda. Them representative of | 1
the Tea Board submitted a copy of the Tea Board letter No. LC/ALA/2013/Part/11368 |
dated 05.07.2018 intimating 20-25% as the recovery percentage for manufacturing instant
Oolong tea from Oolong tea. Based on the recommendations of Tea Board, the
Committee decided to fix the ad-hoc norms for export of ‘Instant Oolong Tea’ of same
origin against import of ‘Oolong Tea’ on 75% wastage.

DC may take consequential action as per Policy/Procedure.

' Case No. M -67 | M/s. Natural & Essential Qils Pvt. Ltd. | Status
M. No. 7/19 dated F.N0.01/85/50/00038/AM15/DES.VI | Deferred
13.07.2018 :
F.No. 01/85/50/00035/AM14/DES.VI [

Subject : Correction of already fixed norms in r/o M/s Natural & Essential Oils Pvt Ltd. for
AA Nos. 0710104764 and 0710094962 obtained from RA, Bangalore.

| Decision: The committee considered the case as per agenda and decided to share the
representation of the firm with MFPI| and seek their revised comments.
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